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A. YDER AS AD 

21/9U. 	 :1 	Dt. of Decision 

1, CSU Raman 
0. Ramakri&'fla 
G. SambasivaraD 

4, C.C.S. Ran 
B. Adinarayana 
P. Prab"akararaO 

77, V. \ienkata Ran 
6. 3, Venkataratnam 

K. 5ambasiva Ran 
M. Narayafla Ran 
D. Venkata Ran 
N. Arianda Ran 
Snaik Saida Sa'eb 
6. Satxa Ran 
P. Rag 

'to, B.P. Jo'n Ratnam 
17. 5, IQlarkafldeYa 
18, A. R.. Prasad 

\J.V. anumant"a Ran 
KUCK. Tulasiram 

'. Y.S.Nani 
. T.Uaougopalarao 
'. K. P"illips Raja 
;. P. Suryanarayana 

R. Narasinga Ran 
f9.A.Srinivasarao 
3. Prasadrao 
LN. Sirkar 
NsH. Jagannadt 'arao 
. Rama Ran 

UUS. Sanyasirao 
111)5. Sanyasiraci 

r J.N,Iiurt"y 
N. Devyya 
Nd. K"al

"
u1la 

Y. Adivisnumurt1'y 
TKRUD. Sekar 
ii. Ramamurthy 
G. Pus'apanadam Applicants 

Union of India, repo b 
te Secretary, NiniStr 
of Defence, 
New Deli - 1. 

C"ief Rf Naval Staff 
Naval eadquartets, 
NeWJDS1'11 —1. 

Flag Officer 
Comma c-c1ing4ntc'ief 
K eauquarters 
Eastern Naval Command 
UisakaPatnam. Respondents. 

coui*e].-  for te• ApplicantE fir. i.v.ut.s..riurthy for 
fir. T. iayant 

Counsel for te Respondent fir. N.\I. Ramana, Addi. ccsc. 

C BRAN: 

THE I10NBLE S'1R1 JUSTICE VADRI RAD : WCE CAIF?MAN 

T11E nbON1BLE S'1R1 R. RANGAaNEMBER (ADIiN.) 
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OA. 27/91 

As per 1on. Mr. 'ce V. Neeladri Rac, Vice Chairman ) 

Heard Mr. T.V.'Murthy, for Mr. T.Jayant, learned 

counsel for the apphts and Sri N.V. Ramana, 

learned Standing cot for the respondents. 

This OA was prE.ed on 28421990 praying for a 

direction to the rents to revise the seniority L&E 
P44es of the Store K I L-s of the Naval Store Organiza_ 

.—tion published by orro.SE/2076 dated 442-1989 of 

R-3 by determining tlterse seniority of the 

Departmental promoted the direct recrujteeg in the 

grade of Store Iceepel the basis of the dates of their 

promotion/direct rec1nt in accordance with Navy 

Group-C C Group-C Noristrial posts, Store House 

Recruitment Rules 1 mulgated by the President of 

India by SR0.66 date&1984. 

It is stated in ift reply ef this OA that 

the seniority of the ats 1 to 10, 14 to 16, 18 to 

25, 32, 35 and 37 wasay revised in purstierice of the 

earlier order of thispal in the OA 5 filed by them 

under Section 19 of tknistrative Tribunals Act. 

When the rernainiUcants i.e. applicants 11,12, 

13,17 26 to 31,33, 344 38 are similarly placed, 

they also should be gi I e seniority as per SRo.66 

dated 17-2-1984. 	I 

Hence this OA is hd by the following order 

The seniority of rlicants 11,12,13,17, 26 to 31, 

33, 34, 36 and 38 wekd4 fixed in accordance with 

SRO.56 dated 17..2A984ke it clear that even 
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after refixation of seniority of the applicants 

referred to in this p. the promotions that were given 
r 

w28_12-1990 from tbosts of Store Keepers should not 

be disturbed1  and the%pplicants have to be considered 

for promotion in acance with the recruitment rules as 

and when thet,?urn colbn the basis of the revised 

seniority that has ttfjxed in purusance of this order. 

No costs. 'N 

A S 

. 	 (R.Rangaraian) 	 (V. Neeladri Rao) 
Member (Adrun) 	 Vice Chajzan 

Dated t 14, 1994 
Dictatedpen Court 	 /

£Eputy Reyistrr(j) uQ  

To 
Tne jecretdry, i'1iflitLaerence, 
Union or lucia, New  £1. 

Tne unier Ot Naval btval neacquarters, New s.elnj.1. 
sk 
Tne tlag Otticer, COfllg...jfl..cj 
Headquarters, Eastern •  Comuianu, iLsaknapattlailt, 
One copy to Mr.T.Jayawocate, LnT.i-iya. 

O.e copy to 
One copy to LiDrdly,Ue 

One spare copy. 	I 
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HE CE TpjL ADLJITISTPaTnIVE TRIBTJIQ?L i-rYDEPABAD 
BENCH AT HYDERcBj 
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